FIR No. 532/2020
PS MUNDKA

U/s 380/411 IPC
State Vs. Satpal Singh

08.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District

Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State.

Ld. Counsel for applicant/accused.
Court is convened through VC (CISCO Webex).

This is an application u/s 437 Cr.P.C. seeking grant of bail moved
on behalf of accused Satpal Singh.

It is submitted on behalf of accused that he is in custody since
01.09.2020 and has been falsely implicated in this case. It is further
submitted that recovery has already been effected and accused is no more
required for further custodial investigation.

Ld. APP for the State has vehemently opposed the bail
application. He stated that investigation is at nascent stage and if the
accused is released from JC he will indulge in similar type of activity.

Heard. Reply filed by the 10O perused.

Perusal of reply reveals that accused is the first offender and has
no previous involvement or conviction record. Considering the overall facts
and circumstances, accused is admitted to bail on furnishing of personal
bond in the sum of Rs. 10,000/- with one surety of like amount.

Application stands disposed of accordingly.
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C C No 952%/16
PS Han Nagat

08 09 2020
Pursuant to the duectons issued by the
amid. Cond 19 pandemic

/020, the Dstnct
J1o0d bhefore them
orded

bor e High Count of

Doty the matters were adpourned en bloc
wde office order no 26/DHC/2020 dated

b urthey
wrts have been diwected to take up all the casos

Lt

hrough VC except the cases wherein evidence 15 1o be i

Present ¢ None.
Court is convened through VC (CISCO Web x)

File perused.

Perusal of file reveals that matter 1s at the tage of PSE,

therefore, put up the matter for the same on 1501 207 in view of the

above-mentioned office order issued by the Hon'ble High —ourt of Delh.

(Babite. P
MM-06/ W/Delhi
08 19.2020



C.C. No. 9250/16
PS MUNDKA

e High Court of

08.09.2020
Pursuant to the directions issued by the
Delhi, the matters were adjourned en bloc amid Cond-19 pandermic

30.07 7020, the District

Further, vide office order no.26/DHC/2020 dated
Courts have been directed to take up all the caoe 1ed before them

through VC except the cases wherein evidence is to b recorded.

Present : None.
Court is convened through VC (CISCO Webex).

File perused.
Perusal of file reveals that matter is at the stage of arguments on

the point of summoning, however, none has joined the proceedings on

hehalf of the complainant.
Therefore, put up the matter for arguments on the point of

summoning on 15.01.2021.

(Babita Pun
MM-06/W/Delhi
08.09.2020






















































State vs. Saheb Kumar FIR N0.516/2020
PS: Hari Nagar

08.09.2020

Earlier all the matlers were ad]oum.ed en-blocf
pursuant to the directions issued by the Hon‘b\e. High -Court 0
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been

directed 1o lake up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present:  Ld. APP for State.
None for applicant.
Court is convened through VC (Cisco Webex).
Reply received. Perused.
Let articles, gas per personal
released

search memo, be
0 the person entitlegd thereto as per

rules on
acknowledgement. Accordingly, the application is disposed of.
Copy of this order e given dastj.

G

(Babita Puniya)
| MM-06/wWesy District
IS Hazarj Courtlee\h’n
08.09.2020



FIR No.543/14

PS: Hari Nagar
08.09.2020

Earlier g

directed 1o take up all the cases listed before them through
VIdeoconferencing except the cases wherein evidence IS to be
recorded.

Present: L.d. APP for State.

None for accused.

Court is convened through VC (CISCO Webex).
File perused. Perusal of file reveals that matter has
already been settled between parties. Therefore, let court notice
be issued to both the parties for NDOH.

Put up on 15.01.2021 for further proceedings.

( ta Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
08.09.2020



FIR No0.285/12
pS: Hari Nagar

08.09.2020
Earlier all the matlers Were adjoumed en-bloC
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n evidence is to be
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recorded.

Present: Ld. APP for State.

Court is convened through VC (CISCO Webex).

File perused.
e issued due to lock down.

e complied afresh for 15.01.2021.

Process could not b

Let previous order b

(Babita niya)
MM-06/West District
Tis Hazari Courts/Delhi
08.09.2020



FIR No.579/16
PS: Hari Nagar

08.09.2020

Earlier all the matlers were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no0.26/DHC/2020 daled 30.07.2020, District Courls have been
directed 1o take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.
Present: Ld. APP for State.

Court is convened through VC (Cisco Webex).
File perused.
Process could not be issued due to lock down.

Let previous order be complied afresh for 15.01.2021.

(Babita 1ya)
MM-06/West District
Tis Hazari Courts/Delhi
08.09.2020



FIR N0.514/16
PS: Harn Nagar

08.09.2020

Earier all the maltters were adjourned en-bloc
pursuant te the directions issued by the Hon'ble High Court of
Deint fram fime to tme amid lock-down. Now, vide office order
N0 26/DHC/2020 dated 30.07.2020. District Courts have been
directed 0 take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.
Present: Ld. APP for State.

None for accused.

Court is convened through VC (CISCO Webex).

f-ile perused.
Process could not be issued due to lock down.

Let previous order be complied afresh for 15.01.2021.

MM-06/West District
Tis Hazari Courts/Delhi
08.09.2020



FIR No.261/16
PS: Mundka
08.09.2020

Earlier al

cept the cases wherein evidence is to he
recorded.

Present: Ld. APP {or State.

None for accused.

Court is convened through VC (CISCO Wehex).
File perused. Perusal of file reveals that matter is

listed for arguments on the point of charge, however, none has

appeared on behalf of accused. Therefore, matter stands
'adioumed.

Put up for arguments on the point of charge on
(Babita Puniya)
MM-06/West District

Tis Hazari Courts/Delhi
08.09.2020

15.01.2021.
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FIR No.671/15
PS: Mundka

08.09.2020

Earlier all the matlers were adjourned en-bloc
pursganl to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
ngZG/DHC/ZOZO dated 30.07.2020, District Courts have been
d'lrected lo take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State.
None for accused persons.

Court is convened through VC (CISCO Webex).

File perused.
of file reveals that matter is at the stage of

Perusal
erefore, matter stands adjourned for

prosecution evidence, th
15.01.2021 in view of the ab
Hon'ble High Court of Delhi.

ove mentioned office ojaer issued by

(Babita Puniya)
MM-06/West District
Tis Hazarl Courts/Delhi
08.09.2020



FIR No.331/16
PS: Mundka

08.09.2020

Earlier all the malters were adjourned en-bloc

ns issued by the Hon'ble High Court of
d lock-down. Now, vide office order

020, District Courts have been
listed before them through

ein evidence is to be

pursuant 0 the directio
Delhi from time 1O time ami
no.26/DHC/2020 dated 30.07.2
directed to take up all the cases
videoconferencing except the casc

recorded.
Present.

s wher

Ld. APP for State.
None for accused.

Court is convened through VC (CISCO Webex).

File perused.
| of file reveals that matter is at the stage of
s adjourned for

rder issued by

Perusa
prosecution evidence, therefore, matter stand
15.01.2021 in view of the above mentioned office

Hon'ble High Courl of Delhi.

(Bahita Puniya)
MM-06/Wesl District
Tis Hazari courts/Delhi
08.09.2020



FIR No.92/11
PS: Hari Nagar

08.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High .Court of
Delhi from lime to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing excepl the cases wherein evidence is to be
recorded.
Present: Ld. APP for State.

None for accused persons.

Court is convened through VC (CISCO Webex).
File perused.

Process not issued by the Ahlmad. He is warned to be
careful in the future.

Let previous order be complied afresh for next date of
hearing.

Pul up on 23.09.2020 for purpose fixed.

(Babita 1ya)
MM-06/West District
Tis Hazari Courts/Delhi
08.09.2020



State vs. Mohit Bhardwaj

FIR No.431/2020
PS: Hari Nagar

Eatlier all the Maltlers were adjourned en-bloc

1S issued by the Hon'ble High Court of
Delhi from time 10 time amid lock-down. Now, vide office order
30.07.2020, District Courts have been
directed {g lake up all the Cases listed before them  through

L the cases wherein evidence is o be
recorded.

Present: Ld. APP {gr State.

application is strongly oppaosed by the
learned APP for the State.
| have heard the arguments and PErused the police
file.

Considering the overall conspectus and
circumstances particularly the Custody period

of accused ang the
current COVID-19 pandemic situation, | deem it fit {0 admit the
accused Mohit Bhardwaj on bail on his furnishing baijl bond in the
Sum of Rs.10,000/- with one sound sure

ty in the like amount to the
satisfaction of the L. Duty MM/concerned court on the following
conditions:-

1. That the accused shall Co-operate in the investigation: and
2. That the accused shall not directly or indirectly make any



D
" inducement or threat to any person acquainted with the facts of the

case so0 as to dissuade him from disclosing such lacts to the court
or 1o any police officer; and

3. That the accused shall not commit an offence similar to the

offence of which he is accused or suspected of the commission of
which he is suspect; and

4. That he shall not take undue advantage of liberty or misuse the
iberty; and

5. That he shall not change his residence without prior permission
of this Court; and

6. After filing of charge sheet in the court, the accused shall remain

present before the court on each and every date fixed for hearing
of the case. If he wants to remain absent, then he shall take prior
permission of the court and in case of unavoidable circumstances
for remaining absent, he shall immediately give intimation to the
court and request that he may be permitted to be represented

through counsel and he will not dispute the identity of the accused
in the case.

It is made clear that if the accused/applicant
commits breach of any of the above conditions,

the bail granted to him shall be liable to be cancelled.

Any observation made herein shall have no bearing
on the merits of the case,

Application stands disposed of accordingly.
Copy of this order be sent to Jail Superintendent,

Tihar Jail for compliance/information. '

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
08.09.2020



State vs. Vicky Das

FIR N0.557/19
PS: Hari Nagar
08.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State.

Accused Sakvir Khan produced from Jail No.1, Tihar
Jail through VC.

Accused Vicky Das not produced from JE

Mohd. lllyas, Ld. Counsel for both accused persons.

Court is convened through VC (CISCO Webex).

File perused.
concerned Jail Superintendent is directed to produce
both accused persons on NDOH. '
put up for scrutiny  of documents/committal

proceedings on 22.09.2020.

(Babita uniya)
MM-06/West District
Tis Hazari Courts/Delhi
08.09.2020



Application
FIR No0.163/12
ps: Mundka

08.09.2020

Earlier all the matters Wwerc adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, Distric
directed to take up all the casc
videoconferencing ex
recorded.

Present: Ld. APP for State.

t Courts have heen

s listed before them through
cept the cases wherein evidence is to be

Application in person with counsel.

Court is convened through VC (CISCO Webex).

Heard. Application perused.

At request, put up for further
20.10.2020.

oceedings 0N

Tis Hazari Courts/Delhi
08.09.2020



FIR No0.346/2020

PS: Mundka
08.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 daled 30.07.2020, District Courts have been

directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State.

Sh. Anirudh Bhardwaj, Ld. Counsel for applicant
alongwith AR.

Court is convened through VC (CISCO Webex).

Vide this order, | shall decide the application filed on

behalf of the applicant seeking release of vehicle bearing
no.HR63-E-9090 on Superdari.

Ld. Counsel

seeks some lime to address the
arguments on the abovesaid application.

Heard. Allowed.

Jail Superintendent is directed to produce the accused
on NDOH through VC.

Put up for arguments on the above stated application
on 22.09.2020.

(Babita™Uniya)
MM-06/West District
Tis Hazari Courts/Delhi
08.09.2020
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FIR N0.399/2020

08.09.2020 PS: Mundka
i directionsEiaS”ler all the matters were adjourned en-bloc pursuant to
ime armid IOCk_(sjued by the H.on'ble High Court of Delhi from time to
30.07 2020 DiSl__own. Now, vide office order no.26/DHC/2020 dated
; rct Courts have been directed to take up all the cases

”Sl@d befor
: ore them through vi

i ) : i
evidence is to be recordgd Vislenigonfirencing Ekeaph iije Sanas MR

P .
resent: Ld. APP for State.
Ld. Counsel {or applicant.

\C;iccljgrttl is convened through VC (CISCO Webex).
of 1 Epplicant Se;gﬂordelﬂ I shall deci(_:le the application filed on behalf
on Superdari g release of vehicle bearing no.DL4S-DA-3044
It is stated by the Ld. C icle i
. _ . Counsel that icti
and vehicle was insured at the time of accident. g e R
/l;i\eard. Reply perused.
s per reply, 10 has no aobjection, i i [
H6D Ty _ jection, if the vehicle bearin
L4S-DA-3044 is relgasgd to the registered owner/rightful owner. ’
Eea.rd. Application perused.
aving considered all the relevant inputs and havin
VI g taken
Rcl);(:) olf the de_CISIon of the Hon'ble Supreme Court in Sunderbhai
& ﬁal Desai V. State of‘ Qujarat (A.l.R.2003 S.C.638) and Manjeet
lhng Vs. State, | am ;altshed that this will be an eminently fit case
where the case property I.e. vehicle bearing no.DL4S-DA-3044 can be
releasged to the a}ppllcant/registered owner/rightful owner, subject 10
execution of security bonds. Accordingly, let vehicle bearing no.DLA4S-
DA-3044 be relgased to the rightful owner after preparing detailed
panchnama; taking photographs of the vehicle; valuation report; a

security bond etc.
The photographs of the vehicle bearing no.DL4S-DA-

3044 should be attested by the 10 and countersigned by the
complainant, accused, if any, as well as by the person (0 whom the

custody is handed over.
The panchnamajphotographs/ valuation report etc. be filed
harge-sheet. 10 is also directed to follow the necessary
ted in Sunderbhai Ambalal Desai Vs. State of Gujarat

h Vs. State. |
n stand disposed of ac ordingly.

der be given dasti 10 te applicant.

along with the €
safeguards insis

& Manjeet Sing
The applicatio

Copy of this or

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
08.09.2020



Application

FIR No.397/2020
PS: Mundka

08.09.2020 _ploc

Earlier all the matters Were adjour r'18'd C‘ZZ” =
pursuant to the directions issued by the Hon'blE—:“ HlQT' i ol
Delhi from time to time amid lock-down. Now, vide office
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them‘through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State.
Sh. Diwakar Sharma, Ld. Counsel for applicant.

Court is convened through VC (CISCO Webex).

Heard. Application perused.
Let notice of this application be issued to

complainant/victim and 10 for NDOH.
Put up for further proceedings on 10.09.2020 at 12:30

pm.

- (Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
08.09.2020



E-Fll- N0.010887/18
?S: Hari Nagar

08.09.2020

Earlier all the matters were adjonned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vtlie office order
no.26/DHC/2020 dated 30.07.2020, District Couls have been
directed to take up all the cases listed belore them through
videoconferencing except the cases wherein cvidence is to be

recorded.
Present: Ld. APP for State.
None for accused.

Court is convened through VC (CISCO Webhex).
File perused.

Process could not be issued due to loci down.
.01.2021.

Let previous order be complied afresh

(Bahita\Puni

MM-06/\ VeST District

Tis Hazari Courts/Delhi
08.09.2020



State vs. Aseem Gupta etc.

FIR No.92/11
PS: Hari Nagar
08.09.2020

File taken up again at joint request of both counsels.
Present: Ld. APP for State.

Sh. Harvinder, Ld. Counsel for accused persons
through VC.

Sh. Kuldeep Mansukhani, Ld. Counsel for
complainant through VC.

Court is convened through VC (CISCC Webex).

It is stated by both counsels that they want to address
the arguments physically.

Heard. Allowed.

At joint request, date is changed to 19.10.2020.
Earlier date stands canceled.

Tis Hazari Courts/Delhi
08.09.2020



Stale VSs. vimanshu Sharma
FIR N0.32/19
pPs: Mundka

08.09.2020
(he mallers  were adjourned en-bloc
s issued by the Hon'ble High Courl of

amid lock-down. Now, vide office order

no.26/DHCI2020 dated 30.07.2020, District Courts have been
ses listed before them through

directed to take up all the ca
videoconferencing excepl the cases wherein evidence is to be

Earher all
pursuant to the direction
Delhi from time 10 Ume

recorded.

Present: Ld. APP for State.

Accused produced
Complamant through whatsapp vi

Court is convened through VC

from Jail No.9 through VC.
deo call.
(C1sCO Webex).

hat he has received

it is stated by the complainant t

claim from insurance company.

Heard. File perused.
r is al the stage of

file reveals that matie

perusal of
als that accused

urther perusal of file reve

of his arresl. Therefore, keeping in view

prosecution evidence. F

unning in JC since date
the accused

is T
overall conspectus of the case, | deem it fit to admit
vimanshu Sharma on pail on his furnishing bail hond in the sum
of Rs.5,000/~ with one sound surety in the like amount. Bail bond
not furnished.
put up for PE oON 06.10.2020. Rehnumai 0on
22.09.2020.
(Bebila Puniya)
MM-06/West District
Tis Hazari Courts/Delhi

08.09.2020



N0.483/2020

FIR
i Nagar

ps: Har

08.09.2020

Earlier all the
pursuant to the directions issued by the
Delhi from time lo time amid lock-down.
no.26/DHC/2020 dated 30.07.2020, Dis
directed to take up all the cases liste
videoconferencing except the Cases wherein eviden
recorded.

Present: Ld. APP for State.
Sh, Satyawan Mor, Ld.

urned en-bloc
High cout of
ffice ordef
peen

matters were adjo
Hon'ble
Now, vide 0]

Counsel for applicanUaccused.

(CISCO webex)-

(t is convened through VC
ed on

Cou
bail app\ication fil

vide this order, | shall decide
hehalf of accused. 8
nsel wishﬁto withdraw

After some -arguments, Ld. Cou

the present application.
Heard. Allowed.

Accordingly, application dismissed @S

stands

withdrawn.

(Bahita uniya)
MM-06/West District
Tis Hazari Courts/Delhi
08.09.2020



——y

Poonam Devi vs. Mohd. Akbar
CT No0.5811/16
PS: Uttam Nagar
08.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down, Now, vide office order

No.26/DHC/2020 dated 30.07.2020, District Courls have been

directed to 1ake up all the cases listed before them through

videocomerencing except the cases wherein evidence is 1o be
recarded.

Present: None.

Court is convened through VC (CISCO Webex).
File perused.

Let court notice be issued to the complainant with

direction to appear in persons or through VC on NDOH.
Put up on 29.09.2020.

(Babita Pdhiya)
MM-06/West District
Tis Hazari Courts/Delhi
08.09.2020
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Kavita vs. DDU Hospital

CT No.3746/19
PS: Hari Nagar

08.09.2020

Ear\'\er. all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order

né.ZGIDHCIZOZO dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.
Present: Ld. Counsel for complainant.

Court is convened through VC (CISCO Webex).
Ld. Counsel has filed a copy of judgement passed by

Hon'ble High Court of Delhi and requested for virtual hearing.

Heard.
At request, put up on 19.09.2020 fpr purpose fixed
through VC.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
08.09.2020



FIR Mo.420/2020
PS; Har Magar

08.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-dovm. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed hefore them through
videoconferencing except the cases wherein evidence is to be
recorded.

File taken up today on an application seeking
preponment the mailter.
Present: Ld. APP for State.

Sh. Ankit Tyagi, Ld. Counsel for applicant.

Court is convened through VC (CISCO Webex).
Heard. Application perused.
At request, put up on 18.09.2020.

(Babdta Puniya)

MM-06/West Distfi

Tis Hazari s/Delhi
08.09.2020




- FIR No.102/19
pPS: Mundka

- 08.09.2020
Earlier all

pursuant to the directions issue

Delhi from time to time amid Io

no.26/DHC/2020 dated 30.07.2020, District

directed to take up all the cases listed b

videoconferencing except the cases wherein evi

recorded.

Present: Ld. APP for State.
Applicant in person with counsel.

the matters were adjourned en-hloc
d by the Hon'ble High Court of
ck-down. Now, vide office order
Courts have been

efore them through
dence is to be

Court is convened through VC (CISCO Webex).

Vide this order, | shall decide application seeking

permission to sell the vehicle bearing registration no.DL1R-TB-

2715.
After some arguments, applicant wishes to withdraw

the present application.
Heard. Allowed.
Accordingly, — application stands dismpissed as

withdrawn.

MM-06/Wes
Tis Hazari Courts/Delhi
08.09.2020



Ty

FIR No.225/19
PS: Mundka

08.09.2020
Earlier al the
matters were adi
: . ' . journed :

pursuant 10 the directions issued by the Hon'ble High é%n S

: . ourt of
1o time amid lock-down. Now, vide office order
2020, District Courts have been
cases listed before them through

Delhi from time
no.26/DHCI2020 dated 30.07

directed to take up all the
v'\deoconferenc'mg except the cases wherein evidence is to be
recorded.
Present. Ld. APP for State.
h VC (CISCO Webex).

S convened throug

Court i
HO concemed.

on received from S
5.01.2021.

Explanati

put up for consideration onl




FIR No.464/17
08.09.2020 PS: Hari Nagar

Earlier |
arier all the matters were adjourned en-bloc

pursuant t b :
e fwt to .the directions issued by the Hon'ble High Court of
2‘6 ; rom time to time amid lock-down. Now, vide office order
no. '
DHC/2020 dated 30.07.2020, District Courts have been

directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

At 04:00 pm.
Present: Ld. APP for State.
None for accused.

Court is convened through VC (CISCO Wehex).

File perused.
Put up on 14.09.2020 for purpose fixed.

MM- est Distr'\ct.
Tis Hazar Courts/Delhi
08.09.2020




Sarita Dhiman vs. Joginder Kumar
CT N0.2231/2020

PS: Hari Nagar

08.09.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order

no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be

recorded.

Present:  Ld. Counsel for complainant.

Court is convened through VC (CISCO Webex).
Ld. Counsel seeks some more time to address the

arguments on the application under section 156(3) Cr.P.C.

Heard. Allowed.
At request, put up on 03.10.2020 for arguments on the

above stated application.




FIR No.339/18

08.09.2020 PS: Hari Nagar

Earlier
all the matters were adjourned en-bloc

pursuant to the di
e directions issu
HA 4 ed b 1 5
Delhi from time to time amid Iock(;/ L i c
N0.26/DHC/2020 dated sl el
directed to ed 30.07.2020, District Courts have been
s, tak.e up all the cases listed before them through
conferencing except the cases wherein evidence is to b
recorded. 2

Present: Ld. APP for State.

Court is convened through VC (CISCO Webex).

File perused.
Let court notice be issued to complainant through

whatsapp for NDOH.
put up for further proceedings on 09.09.2020.

(Babita Puniya
MM-06/West District
Tis Hazarl courts/Delhi
08.09.2020



FIR N0.319/2020
PS: Mundka

08.09.2020
Earhier ol the maters were adjourned cn-bloc
o the directions issucd by the Hon'ble High Coun of
vide office order

lock-down. NOW,
2020, Distnct Courts have been

e listed pefore them through

pur supant 1

Delhi from pme 1o ume amid

ated 30.07.¢

1‘20.26!'[)!4(1/202@ dat
directed 10 take up all the cas
videoconferencing except e cases wheren evidence 15 10 be
recorded.

Eresh o allan tted. 1t be checked and tegistered as
per rules.
present Ld. APP 1Ot Srate.

Acz:uued pe crsons ctated 10 pe in JC.

| have 33@105@(1 the chatge sheetl and the documents

[t pnma facie discloses

.sheel.

annexed with 1he charge
commmsmn of offenct. { 1ake cognizance of the offence.
| am ol e CGf‘!Sid(‘fcd opinion (hat theré is prima tacie

roceed against the accused persons for the

ienal 10 P

cufficient ma
ed in the chall

an.

offences allege
Jail Su

NDOH throu
p on 22.

persons on 9“ vC.
09.2020 for f

put U

VvC.




FIR N0.968/15
pS: Hari Nagar

08.09.2020

Earlier all the matters were adjourned en-bloc
ed by the Hon'ble High Court of
ock-down. Now, vide office order
District courts have been
sted before them through
dence is 10 be

pursuant to the directions issu
Delhi from time to ume amid |

no.26/DHC/2020 dated 30.07.2020,
p all the cases li

directed 10 take U
cept the cases wherein evi

videoconferencing ex

recorded.

Closure report filed. It b€ checked and registered as
per rules.
present: Ld. APP for State.

|O in person:
court is conve

Heard. File perused.

ned through vC

15.01.2021.




FIR No.725/14
PS: Hari Nagar

08.09.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Fresh challan filed alongwith an application seeking
condonation of delay in filing challan. It be checked and registered
as per rules.

Present: Ld. APP for State.
IO in person.
Accused Ram Lal is stated to be on police bail,
Accused Mohd. Sharif is stated to be on “without
arrest”,

Heard. Application and file perused.
Let notice of abovesaid application seeking
condonation of delay in filing the challan be issued to the

complainant as well as to the proposed accused for NDOH e,
15.01.2021.

(Bahjta niya)
. MM-06/West District
Tis Hazarj Courts/Delhi
08.09.2020



FIR No,223/17
PS: Hark Nagar

08.09.2020

Earlier all the matters were adjourned  en-bloc
pursuant to the directions issued by the Hon'ble High Courl of
Delhi from time to time amid lock-down. Now, vide olfice order
no.26/DHC/2020 dated 30.07.2020, District Courts have boen
directed to take up all the cases listed before them through
videoconierencing except the cases wherein evidence s lo be
recorded.

Eresh challan filed. It be checked and registered os
per rules.

Present:  Ld. APP for State.

10 in person.

Accused is stated to be on court bail.

Heard. File perused.
Put up for consideration on 23.09.2020.

.
(Bapita Puniyay
MM-0(yWastDistricl
Tis Hazarl Courts/Delhi
08.09.2020




FIR No0.430/2020
PS: Hari Nagar

08.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been

directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Fresh challan filed. It be checked and registered as
per rules.

Present: Ld. APP for State.

IO in person.

Accused persons are stated to be in JC.
Heard. File perused.

Put up for consideration on 23.09.2020.

West District
Tis Hazari Courts/Delhi

08.09.2020



